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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

NEW BOMBAY BENCH, NEW BOMBY, 

O.A. No. AIOF 1990. 
Ra j B Thar I Sirgh. 	 . .. . .App]. Ic ant. 

Union of India & Anr. 	 ... .Respondents. 

INDEX 

r.No. 	Description of documents 	 Page Nos. 
relied upon. 

/. 1, Application 	 1 to 	12 

20  Copy of the Memorandum issued by Addi. 
chief Mechanical Engineer, Lower 
Parel 	(Exh. 'A'). 13 

3. Copy ofMemorañdum dated 13th June 1987 
issued by Respondent No.2. (Exh. 'B'). 14 . 
Copy of 	plicant's representation dated 
22nd June 1987 	(Exh. 'C').. 	 15 - 	16 

5.0  Copy of letter dated 8th September 1987 
issued by Respondent No.2 (Exh.' D'). 17 

6. Copy of Applicant's represèntaton dated 
14th September 1987 (Exh.'E'). 18 

7. Copy of letter dated 29th Se tember 1987 
19 

8. Copy of Notice under Section 138 of Indian 
Railway Act 1890 (Eh,'G'). 20 

9. Copy of letter dated 21.12.1989 the Desk 
Officer in the Ministry of Labour, New 
Delhi. .(Exh. 'H'). 	 ,.. 21 

 Copy of Applicant's representation dated 
20th February 1990. 	(Exh.'I'). 	 22 - 	23 

 Vakalatnama. 24 

Ce  

ar 

'I 

J Ot\Q. 
2'Lj% 



Y. 

Tribunal's ocders .. 	Office Notes, Office 
Memorandum, of COram 
Ap aanc e, Tribunal 's 

dLil-s 
Registrar'.s Orders 

cr) 

o 
	 •ft 	ftS 

$° 	
•. 	 PoiJ • 

— 
jfl' T 	 90 	-- 	

G. I 
ctp 	t&_• .1 

-) 

7 

1. 



rI1 

9159 90. 

• 	
j441290 

Neither tht applicant nor his 

., 	

advoC9t8 is preSeflt. 

1 	
Ad,oc.ate 

appears for the Respondents. He has 
filed reply today uhich is taken. on 
record and has undertaken to serve 

1 	COpY of the same on the applicant and 

file a proof of service in the 

	

l, 	.Registry 

The date for final hear1IQ has 
aixeady been fixed on 11.4.1990. 

Place this matter before the, 
Trjbunalf.0r Final Heariflg.°fl 
1i.4199O 

No notice to eitherSi• 

Dy, Registrar. 
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:r:iunai 	Date!  
in person / by Y  

Acvocate I Respondent by 	,tr-te 

Counl. 	4J-d 

The matteiadJourned to ry(g'( r 
for 

Dy.Rest 7 
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Per Tribunal 	Date tA ti1 	. • 1 

App1icnt in person / by P------ 

Advocat / Respondent by AMSkU- i 	4-'--' 

c 	• c&t& 	ihf 
The matter adjourned to 	t( fV 
for 	1Vb  

fr : Itb4z;cc c1 	 (-'1 f4o dJ 

Regiiat Py. 

Dates 2,etq ~ 
Ap:.t in person L 
Advocate / Respondent by 

Counsi. W 	 i 
The ir.tr%djourned tb3  
for c49i 	 . 

Dy. lkegistrat 
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